
HIGH COURT OF JAMMU AND KASHMIR AND LADAKH AT JAMMU 
'(Office of the Registrar Judicial) 

*** 
File No.:- MA.289/2017 

Titled 

Reliance General Insurance Co. Ltd. 

V/S 

Ravinder Kumar and anr. 

Notice to the respondent {s) : -

2. Ram Lai,S/o Gian Chand R/G-85, 

DLF Colony, Block-G, Delhi-110095. 

. ..... Petitioner{s)/ Appellant{s) 

....... Respondent{s) 

Whereas in the above noted case, it has been proved to th e entire sati sfaction of th e 

Hon'ble Court that the service of the respondent (s) named above cannot be effect ed in any 

ordinary matmer hence proclamation is hereby issued against the above named respond ent s to 

appear before this Court on 06.03.2024 10.00 A.M. or the next working da y if 

06.03 .2024 is declared holiday in person or some recogni zed agent faili ng 

which appropriate order will be passed. 

Given under my hand seal of the Court this 23rd day of November, 2023 at Jammu . 

No.:- \')_~~- Dated:- '-3·\\ .}J 

Copy of the above forwarded to: 

1. The Editor Hindustan Times, Delhi for publishing the notice in the newspaper, cuttin g of th e 

paper and bill of advertisement should be sent to this Registry immediately after publi shing: An 

amount of rupees 500/- vide No 6278694 dated 20-02-2023 as publi cation s 

charges have been deposited in the Court which shall be paid as and when the bill and cut tin gs 

are received. 

?~-court, High Court of J&K & Ladakh, Jammu, for uploading the same on the offici al 
Vw:·b:;t: of the High Court of J&K & Ladakh . 


